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[Shrimati Kamla Sinha] -
demanded. I had alsy raised this
issue while discussing the railway

ministry’s budget.

Plight of East Bengal refugees in
Champaran district of Bihar
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Non-impiementation of the interim
order of the Cauvery Water Tribu-
na]l by the Karnataka Government

SHRT G. SWAMINATHAN (Tamik
Nadu): Mr. Vice-Chairman, Sir, the
Cauvery Water Disputes Tribunal had
in its order of the 25th June 1991,
directed the State of Karnataka to
ensure that 205 TMC of water was
available to Tamil Nadu in a year
from June to May and the releasc
has tg be made in four weekly instal-
ments and if-in a particular week,
it is not possible to release the ie-
quired quantity of water, the said
deficit should be made good in the
subsequent week.

!

Sir, the Government of India also
has published this interim order of
the Cauvery Water Disputes Tribunal
in the Gazette gn 10.12.91. In spite
of the same, the Karhataka Govern-
ment has not voluntarily released
any water so far by way of imple-
menting the Tribunal’'s order. The
waters received in Tamil Nadu are
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only the surplus flows which the
Karnataka State could not hold up
and the waters in the catchment be-
low the Karnataka reservoir. During
the month of July 1992 up to the
15th, while 21.38 TMC of water has
been prescribed by the Tribunal, Ta-
mil Nadu hag received only 13.40
TMC which is less by 7.98 TMC
The date of gpening the Mettur re-
servoir for 1992-93 is 12th June and
the storage of water in the Mettur
dam on that date was only 63.9
TMC and it has come down to 52.2
T™C. Because of the non-imple-

mentation of thg Tribunal's interim
order by Karnataka and the con-
sequent uncertainty in the  receipt

of further flows, there is apprehen-
sion in the minds of the farmers of
Tamil Nadu about the availability of
water for the current irrigation sea-
50M.

I would request the Government of
India to upho'd the Constitution and
direct the Government of Karnataka
to release the waler as per the dirsc-
tion of the Tribunal. I would alsq
request the Cantral Government, as
per section 6 of the Inter-State Wa-
ter Disputes Act, to frame a scheme
and constitute an authority for the
implementation of the decision of
the Tribunal

I am sorry that even though seven
mon‘hs have elapsed after the gazet-
ting of the order of the Tribunal,
the Central Government hag so far
not taken any steps to constitute the
authority.

In conclusion, Sir, I Would like to
mention that Tamil Nadu is also con-
cerned about the reported statement
of the Union Water Résources Min-
ister to the Members of the Consulta-
tive Committee attached to his Min-

istry by the middle of this month.

He ig reported to have said....
THE VICE-CHAIRMAN (SHR1

JAGESH DESAI): No, no. Please

don’t quote that. You are not sup-
posed to do that.
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SHRI G. SWAMINATHAN: It is
there in the papers and it is a pub-
lished document.

THE VICE-CHAIRMAN (SHRI
JAGESH DESAI): You can say that
it has appeared in the Press.

SHRI G. SWAMINATHAN: Yes,
it has appeared in the Press. He has
approved, it is reported, of a certain
project for recharging the ground
water resources in the Kolar area in
Karnataka. I hope that the approved
area of the project does not fal]
within the Cauvery basin which is
under dispute. Thank you, Sir.

SHRIMATI JAYANTHI NATARA-
JAN (Tamil Nadu): Sir, I would
like to associale myself wholeheart-
edly with what Mr. G. Swaminathan
has said. Just one thing only I
would like to add. This issue has been
hanging fire for far too long, for
over twenty years. Several times
we have discussed this. How many
times it has been discussed, how
many negotiations have taken place!
“inally, the matter has Jed tp great
acrimony and jt has gone up to the
Supreme Court and the Tribunal.
What has happened is—this is the
point on which I would like to focus—
that after our fighting a bitter battle
in the Supreme Court, the order of
the Tribunal has been upheld and it
has been said that the Tribunal’s
order has to be obeyed. But then we
had to fight in this House and also
in the other House and politically
too. Also, Sir, the Tamilians in Kar-
nataka were put to a great danger
Yecause of the dispute and, fina]ly,
the Central Government notified the
order after a great deal of delay. It
took a long time for them to notify
it, Even though that order has been
notified, there is still further delay
in taking up the scheme and consti-
tuting the authority. The order of
the Tribunal is utterly meaningless;
gnd there will be no Rule of Law in
this country, unless that order of the
Tribunal is obeyed. The people of
Tamil Nadu have waited patiently for
over twenly years I  think
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_ [Shrimati Jayanthi Na‘arajan]

1t is high time that the Central Gov-
ernment .saw tb it that the order of
the. Tribunal was. obeyed. Other-

vclzlise, there wil] be no meaning at
all.

SHRI §. MUTRW MANI (Tamil
Nadu): Sir, I associate myself with
the Special Mention made by Shri
G., Swaminathan, our leader here.

. In the Cauvery waters issue, non-
implementation of the order of

] the
Tribunal is unconstitulional. Our
honourable Chief Minister, Dr. Pu-

ratchi Thalaivi, is very keen to see
that the people belonging to Karna-
taka and Tamil Nadu have brotherly
attitude. We want to keep the cul-
tural . relations between Karnataka
and Tamil Nadu.

Sir, this issue is nothing but =&
problem of life and death for the
farmers and the agriculivral labourers
af the Cauvery delta vagion, In these
circumstances. a person like  Shri
Gundu Rao says that he is ready ™0
~hed his last drop of blocd, but would
not allow a drop of water to Tamil
Nadu. Such remarks bave wounded
the hearts of crores of Tamils the
repercussions of which could be very
serious. The people of Tamil Nadir
are - maintaining silence because of
the faith they still have in the Central
Govenrment. I request that the Cent-
ral Government must come forward to
take immediate effective steps to sol-
ve the Cauvery water problem by im-
plementing the order of the Tribunal
through the Karnataka Government,

SHRI V. NARAYANASAMY (Pon-
dicherry): Mr. Vice-Chairman, Sir. . -
VICE-CHAIRMAN (SHRI
JAGESH DESAD: Ol associate.

SHRI V. NARAYAKASAMY: I as-
sociate with only two sentences. Sir,
1 associate mveell with Swamina-
thanji about the Cauvery water issue
which is raised pefore this Housc.
(Interruptions): Yesterday, T raised it
in this House during th~ Zero T
Sir, my :pointyis very c-leart Eveo
affer thé notification of the interim
award by the Central Government,
the Karnatzka Govornment and the

THA

[RAJYA SABHA]
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Oppcsition parties have
their voice z‘aé’a)’iﬁst ihe
tion of thé gwéra. Sir, my. informa-
tion is that four Ministers of the
Karnataka  Government have _said
that theéy are going to agitate against
the interim , award and y that
they are going to baﬁlcott the Tribu-
nal. They went to that extent. Now
the option open to the Central Gov-
ernment, is this. The Jiscussions
thai they had sith the Chi:' Minister
f-eld Yrevefere, Sir, th: e cal
Goverr:inent ¢ et and need not wait
any VEC They have in frare
th. <cuecrie. Apd immedia‘c's they
should send the Central Government
officers of the vsater Resources Minis-
try for the implementaticn f
ititerimn awerd.

t_-één ra.lsmg
Jmplamenta-

nNe
Yesterday it ap-
peared in the press that the Krishna-
rajasagar is fuil. That vhoto alsu
spoecared in Lhe wress. '
THE VICE-CHAIRMAN
JAGESH DESAI: That is all.

SHRI V. NARAYANASAMY: The
Karnataka Government cannot say
that there is no water. Therefore,
Sir the Karnataka Government has
ty imniediately agree with the interim
award passed by the Tribunal, and
the Tanjore delta should be saved.

(SHRI

THE VICE-CHAIRMAN (SHRI
JAGESM DESAI): Okay. Now, Mr.
(topalsamy -

SHR! S. AUSTIN (Tamil Nadu):
Mr. Viee-Chairman, Sir, I associate
myself with my leader, Shri Swami-
pythan.

THE VICE-CHAIRMAN (SH.RI
JAGESH DESAI): You are associat-
ing. That will be noted.

SHRI S. AUSTIN: Sir, the Tribu-
nal order was notified in the gazette
by the Central Government.

TiHE VICE-CHATRMAN (SHRI
JAGESH DESAI): You have associa-
tel. That is all.

(Isiterruptions)

SHRI S. AUSTIN: Sir this is the
life and death problem of Tamil Nadu
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farmers. So. the Central Govern-
ment must take nccezzary steps  to
solve thz problem and give. direction
to t.he Kamataka Government to im-
'plement the court order immediately.

SHRI V. GOPALSAMY ("ra‘mil
Nada): Mr Vice-Chairman, Sir
ready grave injustice has been done
to the cause of Tamil Nadu. Sir, even
on tha most burning issue of Ayodhya,
the decision taken by the Central
Guvernment is- that the orders of the
cour{ arve 0 hz respec’ed and honour-
ed. Sir, many months have passed.
what has happened? The interim
award which was announced by the
Tribunal has not been honoured at
all. And the Government is riding
roughshod in Karnataka. Therefore,
it is high time the Central Govern-
ment at least now intervened and did
justice to the cause of Tamil Nadu.
The interests of the farmers of Tamil
Nadu should be protected. Sir, Tamil
Nadu is not making any request for
any privileges. These are the rights
established over the centuries. This is
the fact. The Ceniral Government is
sleeping. This is myv charge. The
Central Government is doing politics.

(Interruptions)

THE VICE-CHAIRMAN (SHRI
JAGESH DESAI): Mr. Gopalsamy, I
gnve you time. ...

SHRI V. GOPALSAMY: All these
months, what action has the Central
Government taken? (Interruptions)
Tl Central Government is in deep
slumber .

THE = VICE-CHAIRMAN (SHRI
JAGESH DESAI): You are misusing
the time. (Interruptions) It was
going so smoothly, and you are spoi-
ling you case. (Interruptionsq You
are spoiling your case.

SHR1 V. GOPALSAMY: The Cent-
ral Government has shirked its res-
ponsibility and  duty. This is my
charge
(Interruptions)

[28 JULY 1992]

SHRI V NARAYANASAMY 'I'he
Central Government has done its
job. R

THE . VICE-CHAIRMAN . (SHRI
JAGESIL . DESAT): Shri:Bhattacharya.
(Interruptions) I will not allow any-
bodv except - -Mr. Bhattacharya.
(Int2rruptions) please sit down.

SHRI S. K. T. RAMACHAND-
RAN (Tamil Nadu): I associate. ..

THE VICE-CHAIRMAN (SHRI
JAGESH DESAI): Yes, your associR-
tlon is noted.

SHRI 8. K. T. RAMACHANDRAN:
I want to say...

THE VICE-CHATRMAN (SHRI
JAGESH DESAI): No, no. Your name
is associated. (Interruptions) No,
no. 1 will not allow. Nothing will go
cn record.

SHIRI S.K.T, RAMACHANDRAN:**
THE VICE-CHAIRMAN

JAGESH DESAD:
T am not allowing.

(SHRT'
Please sit dow:

SHRI S. K. T. RAMACHANDRAN:

I associate myself with the Special
Mention. . .
THE VICE-CHAIRMAN (SHRI

JAGESH DESAI): That will = come
Nothing else except your association
Please sit down. I haveallowed this
much; I cannot allow ony more. Yom
name will be associated. Now Prof.
Bhattacharye.

Mass deputation of youths with a 14-
point charter of demands before the
" Prime Minister

PROF. SAURIN BHATTACHARYA
(West Bengal): Mr. Vice-Chairman.
Ithank you for givingme the oppor-
tumty I am going to raise an issue
which, perhaps, concerns all the peo-
ple in tha cou.ntry

* "Not v'ecorded



